
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HVDERABAD 

BENCH AT : HVDERABAD 

O.A. No.931/90 

 

BETWEEN 

N.C. Bhashyakarachari'< 

Vs. 

Applicant 

 

Union of India Per General 
Manager, South Central Railway, 
Railnilayem, 
Secunderabad. " 

The Chief Personnel Offioer,/ 
South Central Railuay, 
Railnilayam, 
Secunderabadc 
3. Secretary, Railway Board, 

New Leihi. 

APPEARANCE 

Respondent 

For the applicant 	 : Party-in-person / 

/ 

For the respondents 	: Sri N. R. Oeua Raj!  Standing 
Counsel for Central Govt. 

CORAM 

THE HDN'BLE SHRI 0. SURVA RAG, MEMBER (JUDICIAL) 

/ 

(PT0) 



w 
To 	 - 	I 

The General Manager, Union ot ftnaia, 
south Centtal Railway, 
Railnilayarn, Secunderabad. 

The Chief Personnel Otticer, 
S.C.hailway, 
Railnilayam, Secunderabad. 

One copy to Mr.N.C.BhasriyaJcaracharj, Party-in-person 
Sr.btenographer, Divl.signal & Telecom.Engineer 
(Micr.1age-Maint)otfice, ti.C.Rly, Railnilayarn, 

Secunderabad-A.P. 371. 

One copy to Mr.N.R.tvraj, SC 	Rlys, CAT.Hyd. 

jv 

S. One spare copy. 

6. The Sectetary,• Railway Board, 
cz4 'j 

Jlhi (alongwith Original 
application No. 931/90) 

pv in 



-2- 

(Judgement pronounced by Shri 0. Surya Rao, Hon'ble 
Member (Judicial) 

The applicant herein is a Senior Stenographer in  

the pay scale of Rs.425-700/- 	His grievance is t!7at 

II 	 he alonguith 23 other employees had made a representation 

in Oct.89 to the Secretary, Railway Board asking far 

certain clarifications.- 	He states that,subsequently 

as no reply was received another representation ws 

made to the Secretary, PUn, of Personnel Public Gr!'3e-

vances & Pensions, Dept. of Admn. Reforms & Publid1 

Grievances, New Delhi, requesting that a reply má, be 

arranged for. 	Since no reply was given to this epre- 

sanitation also, the applicant has filed the presnt 

application praying for direction to respondents 	give 

a specific reply to their representation of October,89. 

Heard the applicant in person and Shri F /N.F?. 

Deva Raj, Standing Counsel for Railways, who taks notice 

at the stage of admission on behalf of the resp4dents. 

Shri Deva Raj represents that the Railways havS( no obje-

ction to give him a reply to the letter of Oct.9 made by 

the applicant and other employees. He however xepressnts 

that a reasonable time be given as the matter is to be 

disposed of by the Railway Board, 	 H 

In the circumstances the applicationPjs disposed 

of with direction to the 3rd respondent to dièpose3 of the 

representation made in Oct.89 enclosed as Ann4ure-III to 

this application within a period of 2 months f' om the date 

receipt of this order unless the said represer4ationØ has 

already been disposed of. 	Qns copy of the OA. filed in 
-*.4k4 vj4tC øz &n-t jji 	

It 

this Tribunalkahall  be sent to the Goard. Th application 

is disposed of with these Directions. No till, 

	

: 	 I  (o. SURyA RAG) 
MEMBER(JuorcIAL) 

	

Mvs 	 Ot.27th Nov.1990 



CHECKED BY 	APPROVED BY 
TYPED BY 	CONPARED BY 

IN THE CENTRAL A194INISTRATIVE TRIBUNAL 
HYDERflju BENCH ATHYDERAB)D. 

THE HON' BLE 01.JAYASIMHA : V.C. 

THE HON&BLE NR.D.SIJRYA 1Q40 :-N(J) 
AfID 

THE HON'BLE MR.JJNARAIMHA NURI2Y:fl(j) 

THE HON' BLE MR BALASUBRAMNmaM(A) 

DATE:t 211(k0 

OEa 7Z JUJEMENT; 

T:,A •  /R.A.zy'No. 

'Z 
T.A/-o- 	 W.P.No. 

0.A.No. 

Admitted and Interim directions 

f issued. 

AllcY4el. 

Dismijsed for default. 

Dism#sed as withdrawn. 

Dis ssed. 

Disposed of with direction 

N.A. 0rde4dJpcaa 

No order as to Tri .buaaj 

4u isnumso 
IIYflrp,... I 




